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Original Application No. 2 of 2007. 

Date of Order' This, the 9th day of Januari, 2007. 

THE HON'BLE MR. KV.SACHIDANAINDAN, VICE CHAIRMAN 

Shri Ram Swarath Paswan 
Son of Shri Kapileshwar Paswan 
Tourist Information Officer 
Indiatourism, Government of India 
Regional Office 
Guwaha.11 -781 005, Assam. 

—Applicant. 

By AdVocates Mr.A.Ahmed 'a Ms. S. Bhattacharjee. 

'Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Mil-11'stry of Tourism 
Transport Bhawan 
I , Parliament Street 
New Dell-ii-1. 

The Regional Director 
North East 
Indiatourisin 
Amarawatl Path 
Christianbasti 
(~uwahati-781 005 
Assam. 

... Respondents. 

By Mr. M.U.Ahnied, Addl.C.G.S.C. 
0 
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OR DER (ORAL) 

SACHIDANANDAN.  K.V. S (V.C.)' 

The Applicant is worlrdng as Tourist Information 

Officer in the office of the Indiatourism, Govi. of India, Regional 

Office, Guwahati. Vide order dated 29.12.2006 he was 

tran-sferred to the office of the Indiatourism, INahan"agun, 

Arunachal Pradesh and vide impugned orde~ dated 2.1.2007 he 	I 

was instantly relieved from Guwahati office . by Respondent 

No.2- without giving him any opportw -lity to file re ~presentation 

in his case. His main grievance is ffiat his daughter is suffering 

from Epilepsy and was admitted in Gauhati Medical College & 

Hospital in 22003 ancl is under constant treatment of Dr. Ashok 

Kayal, Associate Professor, Department of Neurology of the 

said college and the doctor has also certified that his daughter 

need,5 frequent periodic check up and stated a,5 'Because of her 

illness she should onl;,- in a place m6ere neurological buatment 

facilities are avvilable." According to the Applicant, no such 

facilities are available in NZI-Larlagun and he wanted to ascertain 

Lhis aspect. Being aggrieved, Applicant has filed, this O.A. 

seeking the following main relief s:-,  

1. To Transfer Order vide Establh ~hment 
Order No. Admri./l/l/ 1 dated 29.12.2006 
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may be sef aside and quashed and also the 
Establishment Order No.!/!/'I dated 
U2.01.2007. 

8.2 'Me Hon'ble Tribimal may be pleased to 
direct the ResDondents to accommodate 
the Applicant in the available vacant post 
at Gijwahati." 

2. 	Heard Mr.A.Ahmed, learned counsel for the 

Applicant and Mr. M.U.Ahmed, learned Addl.C.G.S.C. for the 

respondents. When the matter came up for consideration, 

learned counsel for the &pplicant submits that though the 

Applicant has no objection in going to his new transferred place 

he is more concerned with his daughter's illness Wherein his 

daughter's meddical trn-atment can 'be made avca* ilable. Therefore, 

he is more aggrieved that he has not been given breathing time 

and was instantly relieved from the Guwahati office. He further 

submits that there are vacancies exist in the Guwahati office 

and nobody has taken his place. Mlr.M.U.Ahmed, learned 

Addl..C.G.S.C. on the other hand, submits that the Applicant has 

no legally enforceable right to stay at Guwaliati itself. However, 

Mr. A. Ahmed submits that Applicant will be satisfied if he is 

permitted to make a representation with a direction to the 

Respondent!~ to consider and dispose of the same by passing 



rim approp.niate  orders Wil" a " e frame. Mr-M-ULA-hined submits unn 

that he has no objection in adopting such course of action. 

0". 	. In the interest of justice, this Court directs t 1he 

Applicant to submit a representation putting forward all his 

grievances before the ReSDondent No.2 wifh~n a time frame of 

two weeks from the date of receipt of this order and on receipt 

of such representation, the second Respondent or any other 

competent -authority sha'l 	a 	I I cQnSi "er and dispose o f  the -same by 

passing speal&,g orders and communicating the same within a 

time frame of three weeks thereafter. Till the'completion of the 

aforesaid exercise, status quo 
k 
as on 29-12.2006 shall be 

maintained by the Respondents. and the, Applicant will be 

permitted to work in Guwahati. 

The Original Application is disposed of as above at 

I 
the- admission stage itself. 

WNSACHIDANAN'DAN) 
VICE CHAIRMAN 

q1 )/ 1.) 

I 
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GUWAHATI BENCK GUWAHATL 

we 

(Apt Application Under Smhon -  19 of the Aidministratiw Tribunal Act 1985) 

ORIGINAL APPLICATIOIN NO. 	OF 2007. 

-Sbrii Ram Swarath Paswan 

... Applicant 

-Versus- 

n1e, Union of Lndia & Ors- 
-Respondents 

INDEX 

S'. NTO. Amw=m ParflcWarx Page 	o. 

Application 9 
Verification 10 

A Photocopy of the Medical Discharge 
Certificate of the Applicantq daughter. 

B Photocopy of the Certificate issued by 
Dr. Asitiolk Kayal 

5 C  Photo~(w of some of the Pmqcriptions 
of the Applicant's daughter. 

6 D Photocopy of the Tmsfer Order being 
Establishment Order No. A&w.- I/1/1 
dated 29-12-2006. 

7 E Photocopy 	off 	relieving 	order 	being 
Establishruent Order No. Admn, I/1/1 
dated 2-1 -2007. 

Date: 9- j - '~2oo~ 	 Filed By: 

Advocate 

9,00,,~ 



IN THE CENTRAL ADIMIMISTRATIVE TRIBUNAL, 

GLTWARATT BENCK GUWAHATT. 

(An Application Under Section 19 of the. dministrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2007. 

Shri Ram'Swarath Paswan 

...Applic;ant 

-versus- 

The Union of India & Ors. 

... Respondents 

LIST ~  OF  DATES -AND SYNOPSIS 

1985 	Applicant joined as Lower Division Clerk in the Office of 
Indiatourisin at Patna. 

1986 	The Applicant was trmsferred to Indi  nourism Office at Port 
Blair as Lower Divisional Clerk. 

1990 	The. Applicant was transfen-ed to Indiatourism. Office. at 
Kolkata. 

1-9-93 	The Applicant was promoted to the. post of Upper Divisional 
Clerk and again posted to Port Blair 

April 1-996 	T'he Applicant was promoted on ad-hoc. basis as Information 
Assistant and poked at Regional Office at Guwahatt and later 
re-designated as Tourist Information Officer. 

2003 	Tb-e elder daughter of the Applicant developed with the 
epilepsy disease. . 

08.06.2003 	The elder daughter of the Applicant was admitted in the 
Gauhati Medical College & Hospital under the treatment of 
Dr. Ashok Kayal. 

24.06.200-1 
	

1"he daughter of the Applicant was discharged from Gauhati 
Medical College & Hospital after some improvement. 

04.08.2004 
	

1"he post of the Tourist Information Officer of the Applicant 
was regularize& 

rem 
M 



	

29.12.2006 	The. Applicant was transferred to the Office. Of h1diatourism. at V  
Naharlagun, Arunachal Pradesh. 

	

02-01.2007 	The Applicant was ,  given instant relieved from the Guwahatt 
Office by the Respondent No.2 without giving  him any  
opportunity to file Representation in his case.. 

Pence this Original Application before this Hon'ble Tribunal 
for secl(ingiustice in this matter. 

10  \1 

I 



M THE CEW-RAL -AD-M M-STR-AnVE TRMUNAL, "01  

GUWAHATI BENCK GUWAHATI. 

(A-P Application Under Section 19 of the Administrative Tribunal Act 1985) 

ORIGINAL, APPLICATION NO. 	"> 	OF  2007. 

B F T1 W—F E N 

Shri Raw- Swarath Paswan 
Son of Shn Kapileshwar Paswan 
Tourist Information M-oer 
.1ndiato i ~Gvvernment of India 

Guwahati-781 005, Assam. 

... Applicant 

-AND- 

The. Union of India 
Represented by the Secretary to the 
G Yoveram mt of India 
Ministry of Tourism, 
Transport Bhawan 
I Parliament Street. 
New Delhi- 1. 

Regional Director (IVQ 
North East 
hiddiatoUrism 
Amarawati Path 
Christanbasti 
Guwahati-781005 
Assam 

- * fbeWnderiu 

DETAILS OFYHE -APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This application is directed against the impugned order of transfer 

vide Establishment Order No. Admn.- VIA, dated 29-12-2006 issued by 
the R4onal Director North East (1/Q Guwahati-5 by whic 

. 
h the Applicant 
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was transferrv-1 to the Officie, of Lndiatourism, N-aharlagun at Arunachal 

Pradesh and also against the Establishment Order No. Admn.- I/l/I dated 
02-01-2007. 

JtJkTSDTCTTON OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction ofthe Hon'ble Tribunal. 

LPAITATTON: 

The Applicant fi;rther- declares that the subject matter of the instant 

application is within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985, 

rFACTS OF THE CASE: 

Facts of the. case'Mi  brief are given belovir 

4.1 That your humble. Applicant is an Indian Citizen. by birth and as such 

he is entitled to get all the rights and privileges guaranteed under- the 

Constitution of India, 

4.2 That your Applicant begs to state. that now he is working as Tourist 

Information Officer wider the Office of Indiatourism, Government of India, 

Regional Office ~. ,  Amarawati Path, Christianbasti, Guwahati, He had joined 

in the. office of Indiatourism. at Patna in the year 1985 as Lower Division 

Clerk Thereafter he was transferred to Indiatourism Office at Port Blair in 

the year 1986, in ft same capacity, In the year 1990, he was further 

transfmcd to hidiatourism. Office. at Kolikati. In the year 19.93 he was 

promoted to the post of Upper Division Clerk and again posted to port 

Blair. Thereafter in the April 1996, the applicant was transferred to 

Indialourism,  Regional Office, at Ghtiwahati ~ in the, sat ne capacity.  in July 

1999 the Applicant was promoted on ad-h or, basis as  hdormation Assistant, 

which was later on re-designated as Tourist Information Officer. The post 

Of Tourist Information Officer was reguLari-7Mc on 04-08-20-04. Since then 
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he is serving as Tourist Information Officer Indiatourism at Regional 
Office, Amarawati Path,'Christianbasti, Guwahati-5.. 

1 

4.3 That you Applicant begs to state that he is staying at G-mwahati with 
his wife and two daughters who are aged about four years and four months 

respectively. It is to be stated that the elder daughter of the Applicant 
namely Smti. Abantika Devi who is aged about four years -suffering from 
acute epilepsy since 2003, when she was only 9 months old. She was 
admitted in ft Gauhati Medical College & Hospital, Guwahati on 
08.06.200- for epilepsy and was discharged on 24,06.200-1. Now she is 
undergoing treatment under Dr. Ashok Kayal, Associate Professor of 
Neurology, Gauhati Medical College & Hospital. The condition of the 
-Applicant's daughter has improved to some e-qend due to the treatment 
done by Dr Ashok Kayal. She is not fidly cued and has to take daily 
medicine under the strict observation of her father. If the proper medicines 
we not given m time then her cmax1ition immediately become worse. The 
aforesaid medicines are only available at Guwahati. 

Photocopy of the. Medical Discharge. Certificate of the, 
Applicant's daughter is anfiexed hereunto and marked 
as ANNEXURE- A. 

Phow-copy of the, Certificate issued by Dr. Ashok 
Kayal is annexed hereunto and marked as 
ANNEXURE-B, 

Photocopy of some of the Prescriptions . of the 
Applicant's daughter are annexed hereunto and 
marked as ANNEXURE-C. 

4A That your Applicant begs to -state that all of a sudden the. Office of 
the Regional Director North East (11C) Indiatounsm Regional Office, 

GUWahati vide its Establishment Order No. - AdmrL- I/l/I dated 29-12- 
2006, Um.ferred him to the. Office. of fitdiatourism, Naharlagun at 
Arunachal Pradesh and an instant relieve order was issued being 
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Establisbramt i--)rde-r No. Admn- I/l/1 datedd 2-1-2007 by which Applicant 

was relieved without giving him any chance to file representation/ appeal 

before the authority concern to consider his case of transfer on extreme 

zne~Llcal ground. As such finding no other alternative your Applicant is 

compelled to approach this Hon'ble Tribunal for seeking justice in this 

Mauer, 

Photor-A-py of the Transfer Order being Establishment 

Order No. Admn.- I/l/1 dated 29-12-2006 is annexed 

hrmnto and marked as ANNEXURE- D. 

Photocopy of relievmg order being Establishment 

Order No. Admn.- I/l/1 dated 2-1-2007 is annexed 

hrerunto and marked as ANnXURE-E. 

4.5 That your Applicant be," to state. dtiat at Nabarlagurt Arunachal 

Pradesh there is no facility for treatment of Neurological patient The 

prescribed Neurological medicines are not available at Naharlagun 

Ani—nachal Pradesh. Lf the Applicant iss twsfenred from Guwahati at this 

stage, it may adversely affect the condition of his daughter, as specialist 

doctors are not available at Naharlagun. It is pertinent to mention here that 

the nature of the. course of Applicant daughter's treatment is such nature 

that a single day lapse in her medication results in acute epileptic attack 

resulting in the fainin or may go for firther complicacy, A now course of 

Medication needs to be started every time. if them. is a lapse of even a single 

day of medication then it will be very difficult to revive her. If the 

Applicant left his Waily at Guwahati then nobody is them to look afta his 

family m m.- h- ers at Guwahati. 

4.6 T1 hat your Applicant begs to state. that he has been issued an instant 

transfer order by the Respondint No. 2 without giving him any chance of 

putting his grievances before the concerned authority. It is to be mentioned 

heree that the Regional Office- at G-Riwahati has a total strength of duw posts 

of Tourist Information Offlcer. The Applicant has been relieved without 

any releasing officer at his place. Th=fbre, if he is transferred to 
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Nabarlagtni~ there will yet be two posts lying vacant at Guwahati Regional 

Office. Thus it is pertinent to mention that the Applicant can easily be 

allowed to work at Guwahatt Office, without any disturbances caused to 

any ., pemom in the of lice, if his case is cmsidered on umanitnian. grounds. 

4.7 That your Applicant begs to state that all along he, carried out his 

Transfer Orders ever since his entry to the Department and he is serving the 

I Department with utmost sincerity and full satieaction to the authority 

omcemed. -However, in case. of the present situation he is fmding it difficult 

to carry out the Transfer Order due to the acute illness of his daughter who 

needs constant medical help, which will not be available at Naharlagun. 

4.8 That your Applicant begs to state that it is a fit case. to be interfered' 

by this Hon'ble Tfibunal by giving necessary direction to the Respondents 

to consider the case of the Applicant and allow him to work at Regional 

Office at Guwahati, and the Hoon'ble Thbunal may also be pleased to set 

aside and quashed the transfer order being the Establishment Order No. 

Admn.- I/l/I dated 29-12-2006 issued by the office of the Respondent No, 

2and !he instant release order dated 02-01-2007. 

4.9 That your AppLican-t submits that the, Respondent have. restored 

colourable exercise of power by issuing an instartt trander order without 

giving the Applicant any opportunity to put his grievances bdore the 

authonly owic m-ed. The actim of the respondents is arbitrary and 

whimsical. 

4.10 That your applicant submits that the applicant has served this 

Department for more than 20 years with utmost sincerity and with fidl 

satisfaction of the authority conc=ed. But the respondents have not 

omsidered his case v~ith a kind and sympathetic maniter 
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4. 11 That your applicant begs to state. That the action of the, respondents in 

the case of the applicant is improper, mala-fide, illegal, unjust and without 

jurisdiction. 

4.12 That your Applicant submits that, it is a fit case. for passing a order / 
direction by this Hon"ble Tribunal, protecting the interest of the applicant 

and his fwiily members including his daughter suffenng from acute 

epilepsy~ 

4.13 That yom Applicant submits that the action of the Respondents Let 

illegal, arbitrary, whimsical. and malafide with a motive bchmd. 

4.14 That your Applicant submits that the, Respond m-ts have violated the, 

fundamental rights of the applicant and also violated the principles of 

natur-aIjustice, 

4.15 That in view off  the fac.N. and curcumstarices, it iss a fit case. for 

intefference by this Hon'ble Tribunal by passing an mtrnm order to stay 

the impugned trander order being Establishment Order No. Admn.- VIA 

dated 29-12-2006 issued by the office of the Respondent No. 2 and 

relieving order dated 2-1-2007. 

4.16 That yol-w Applicant submits that -he. along with his family ,  members 

are running from pillar to post for getting justice in this matter. But the 

Respondents have deprived them by not considering the genuine cue of the 

applicant. 

4.17 That your Applicant submits that the  Respondents  deliberately  done  

serious injustice by giving mental trouble to the Applicant. 

4.18 T hat this application is filed bonafide and for the. interest ofjustice. 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which are narrated in 

details, the action of the Respondents is prima facie illegal, malafide, 

arbift-my and without anyjurisdiction 

5.2) For that~ the four years old daughter of the applicant is suffering 
from acute epilepsy and needs constant care and regular medication which 

will not be available at Naharlaguii as there is no Specialist Doctor nor the 

medicine prescribed to her are available at any medical stores and 

dispensaries at Naharlagun, Arunachal Pradcsh.As such impugned transfer 

order dated 29-12-2006 and relieving order dated 2-1-2007 is liable to be 

set aside and quashed. 

5.3) For that the doctor who is treating the. _Appliv=fs daughter has 

advised him that his four years old daughter Miss Abantika Devi should 

stay at a place where neurological treatment fiteilities are available so that 

her heallth dm, not deterrinormte fiom her present condition. As such 

impugned transfer order dated 29-12-2006 and relieving order dated 2-1- 

2007 is liable to be set aside and quashed. 

5.4) For flinat, the Respondent No.-2 has issued an instant transfer order to 

the applicant without giving him any opportunity to put his gnievances 

before -the concerned authority, which is violative of the principles of 

natural justice. As such impuped transfer order dated 29-12-2006 and 

relieving order dated 2-1-2007 is liable to be set aside and quashed. 

5.51 For that, there. are. sufficient vacancies are lying vacant available in 

the Regional Office at Guwahati where can the applicant can be easily 

accommodated without disturbing any other, As such impugned transfer 

order dated 29-12-2006 and relieving order dated 2- 1-2007 is liable to be. 

set aside and quashed. 

5.6) For that, the applicant was trwisferr ed from Guwahati to Naharlagun 

without appointing any releasing officer at his post, which clearly shows 

the mala- fide intention and the arbitrary action on the part of the 

Awy'_~~ - 
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Respondent No. 2 in transfaring die Applicant only wit1i the intention of 

harassing him. 

5:7) For that, the Applicant's case is senuine and needs to be ccinsidered 

by the Respondents due to the flicts and circumstances nautted above. 

5.~), For that, the unpugned transfer order is bad in eyes of low and is 

liable to be set aside and quashed. 

5.9) For that, the Respondertts have violated the prindple of natural 

justice and ta rights of the applicant guaranteed under the 

Constitution of India. 

5. 10) For tb—At, in any view of the matter, the, action of the. Respondents is 

not sustainable in the eyes of law as well as facts of the case. . 

The Applicants craves leave of this Hon'ble Thbunal advance 

fiulher grounds the time of hearing of this instant application. 

6) DETAILS OF REMEDIES EXHAUSTED-. 

That there is no other altenative and efficactoms and remedy 

available to the Applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal uncler Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHERCOURT: 

I 	
That the App]Acwl finther declare that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court authority, nor any such 

application, writ petition of suit is pending before any of them 

RELIEF PRAYED FOR: 

Under the facts and circumstances stated 

above, the Applicant most respecffully prayed 

that your Lordships may be pleased to admit 

this application, call for the records of the case, 
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issue notices to the, Respondents as to why the. 

relief and relieves sought for the Applicant may 

not be granted and after hearing the parties may 

be pleased to direct the Respondents to give the 

following relieves. 

8.1 The. Transfer Order vide Establishment Order No. Admn-- 

I/l/1 dated 29-12-2006 may be set aside and quashed and also the 

Establishment Order No, 1/ 1/1 dated 02,01,2007, 

8.2 The Hon'ble Tribunal may -he pleased- to direct the 

Respondents to accommodate the Applicant in the available vacant 

post at Guwahati. 

8-3 To Pass any odw appropriate relief or relief (s) to which the 

Applicant may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.4 To pay the. cost of the. application- 

INTERIM ORDER PRAYED FOR: 	9 

9. i 	The -Applicant- most respectfiffly prays for an interim order 

from this Hon'ble Tribunal by way of suspending the Transfer Order 

vide Establishment Order No. Admn.- I/l/1 dated 29-12-2006 issued 

by the Respondent No. 2 in case of -the Applicant till the final 

disposal of this Original Application. : 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O.No. :-"2_i~-C932.q09 
Date of Issue :- C .  \-j  .- 
Issued born 
Payable at 

12, LIST OF ENCLOSURES.- 

As stated in Index 

Ferification._ - 

~ kkkk__~_ 
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V  E  R  I  F  I C A  T 1  0 N 

L Shn Ram. Swarath. Paswan, son of Sbn Kapileshwar Paswan, aged 

about 440 years, Tourista Information Officer, Indim Tourism, Government of 

India, Regional Office, Guwahati- 781005 do hereby solemnly verify that the 

statements made in pm"h Nos. 
4( 	tf ,  F ....are true to my knowledge, those 

made in paragraph Nos. 	............................... are being 

of record are true to my information derived therefrom which I believe to 

be true and those made in paragraph 5 are trw to my legal advice and rests are my 

humble submissions before this Hon'ble Tribunal, I have not suppressed any 

material facts. 

And I sip this verification on this 9 ~k 
	

day of January, 2007 at 

)06~ , ah-Ml, 

DEPONENT 



I ................. 

orm No 2 M U- AN 	A,  DISCli/\I~GL CERTIFICATE 

'~ ,.`GAUHATI MEDICAL COLLEGE 	HOSPITAL, GUWAHATI: AS,SAM. 

Admilted: on ... 	 Discharged on ............ . 
10  0 	- " " Hospital No ............... 	 Deptt. Re..,d.' No....,, 

r~
, 0 01~0 MRD No...A. .... ....... 	 Ward Unit 	Service 

Name 	 Age': J~ V%.Sex PA"P-- "Reli-ion :`1 

Addre~ s 

Vllla ,,c Town . 	0 	T,  0. 	Dist. 

"T, INVE'STIGATION 
A"g. AA 

y1b 	&,A 

DIAGNOSIS: 

JREATMENT: 

r-n-S.,  V̀  kAA'  

Results Ctii -eP~liproved~/~ncli,anged,/Dlac,,nosis only  Worse 	 "A' 

He S13C is &-Ihn 	o resume duty/light duty/ advised rest for'.'...— year ........ mouth...' ... too ... 

days ............ \Y, e ................. to .................... 

v 	~1~4,'v4q 

Counter Signature of 
Bead of Service & unit Registrar 	Signature  of Doctor i/c. 

I . ........ I— ---i  
021cr side 	 . ..... 

Advice on dischir - c ATTESTED 

ADVOCATS q, 



Dr. Ashok Kayal 	CONSULTING HOURS 	ResidencZ-F —REMBARI MLPA-R- 

M.B.B.S., M.D. Wed) D.M. INru(o) 	2 P.M. to 6 P.m.. 	 A. K. AZAD ROAD 

Associate Profes:iur of NCLII'010qy 	Sunday Closed 	
GUWAHATI-781 008 

Guwaliali Medical College. 	
2735029 	V 
2 	0 

......................................................................................... 

DalcoVc) '~/q"-~-  

AZ s 	c C"I- ( 

2 

cj)~ 6 viol ,  

.5110K 
DR A 	0 

'15"1 Of 

For Appointment Ring Between 1 2-00 PM — 2-00 PM 

ATTEST -ED 

Audli_ 
AVYOCATR 

0 



i4 IN L 
DEPARTMENT OF NEUROLOGY 

GAUHATI MEDICAL COLLEGE HOSPITAL' 
E E G REPORT 

NamAY0 4-;kq q 14  A ge: 10 W sex: F 	Regd No. 	D 
Referred by: attacki 	

O;te 
Last 
Drugs receiving 

Awake/steep ( spont/D 	lidticed 
Provocation used : photie Hypervontilation. 

13130 done in NEC San-ci Inst Ltd. 

Report: 

A- 

Lk--Aj tk 

LK-) CA_,V(2- 

h 

; 

- 7;-4 

IMPRESSION: 

ATTESTED 

Aal&-  
"VOCAT9 

Signatufe','~ 



I ..-- ~ - ~ 

Dr. Ashok Kayal 	CONSULTING F 	Residence : REHASARI BILPAR 

M.B.B.S., M.D. Wed) D.M. (NOLHO) 	2 P.M. to 6 	 A. K. AZAD ROAD 

Associate Professor of Neurology 	Sunday Clo 	
GUWAHATI-781 008 

Tr2rm ,im 
('11wrilmil Modicill Collogo 

..................................................................... 

2 
Dale .... ...... 

—~A 

F7Y) ( i ~ e'?, - *,

~ 
 - - ~- 

 

 

CC 	
CC- r  - 

.......... 

0/ 

A-  3-  1) o-:  i i ~u i —ie t —Ri r g B-  e-  w--  e e i 1-  1-  -2 3-  - 0 I'M 2-00 PM 

ATTESTED 

ADVOCATO 



Dr. Ashok Kayal 	CONSULTING HOURS 	Rosidence REHABARI BILPAR 

M.B.B.S., M D. (Med) D.M. Meuto) 	2 P.M. to 6 P.M. 	A. K. AZAD ROAD 
GUWAHATI-781 008 Associite Professor of Neurology 	Sunday Closod 

	

-if College 	
2548405 

Guwahafi Medic, 

	

.......................... 	........................ 

If C', 	OA7 v I o~S- 
Date ...... 	 ........ I ... 

k- 

C, 

(V) 	L"c 
r4"7, (,4  )--I  /Z-11 

Ara~ Lc~ 

IJ 

ILI  
(rT, v, 

Appointmf!nt Iji liq  Botvvnon 1 2 -00 "hA 	2. -00 Pm 

4/1k,  

ATTESTED 

"VOCAT9 



Dir. Ashok Kayal 	CIONSUIIING HOURS 	Residence : REHABARI,BILPAR 

M.R B.S., M.D. (Mv.d) D.M, (Noum) 	2 P.M. to 6P.M. 	A. K. AZAD ROAD 

Asjociate Professor of Neurology 	Sunday Closoci 	
GUWA14ATI-781 008 

Guwaliati Me(lic,11 College 	
2548405 

....................................... 	
................................................ 

C  

G;' 

r/ 

For Appr)intnwrit Ri, ig  lj(~t v~ e( ~ jj  1 2-00 rm 2-00 Pm 

ATTESTED 

"v0c'4T'g 



Dr. Ashok, Kayal 	CONSUOING 1-40URS 	Residence REHABARI BILPAR 
A. K. AZAD ROAD 

M3.B.S., M.D. (Mi!d) D.M. (Newto) 	2 P.M. to 6 P.M. 	GUWAHATI-781 008 

As-,ociate Professor of Neurology 	Sundiy Closed 

Gowallati Medicill C 0110 9 0  

................................... 	 . 	 .............. 	................. 

/-) 
I  - Z\l 

X 

7 

f 

o f Apploinimmit R\iiig B(,, I%,., een 12-00 PM - 2-00 PM 

ATTESTED 

llu~ 
4PYOCAT9 



V 	
- (9- 

IRT,ff 	1-1 Governn-leant of India 
India 
lz~ - 

ANNEXURE---  ID 
J) I d I a t 0 11 77`S177 (iinvarl a I i 

Govo mm-w (If If irlia Rvifloa I Off wo (N ,  it th-f7 art) 
Amafow,Oi Path. 

0(15, 
Tel : (0361) 234-1603, Fax : (0361) 234-1598, Aitporl COUnter (0361)284-0204 

e-mail: indiatour@sanchafnet.in  

No.Achim-1/l/I 	 Dated : 29.12.2006 

Establishment Order 

The 1 ,61lowing tt- ,, Iilsl'cl- orders and rcstillailt posling)N are I)Cillg issucd ill filvour of' the 
following Tourist Information (-)I'Iiccf-s of* Indiatourism GLIM111,11i WiLlj immediate effect.. 

Paswan, T10. InclUltOUrism Guwahati is transfierred and posted to Indiatourism 
Lill. I le will he w-orking thcre 	the sanic capacity until Further orders. 

Shri V.S. KUrriaran. T10, fridiatourism GLIwahati is transferred and posted to lildiatourism 
Manipur Ile will be workilig Ilicl-C ill (lie Same . Capacity nillil Vurtlicrol -dus. 

Thc olficials %vill bc criti(lcd to TA/DA, Joining Time as admissible undcr prevailing Rules. 

(S-11. c1lowl)JIURY) 
Regional Director, North-Flast (1/(:) 

CC:- 

R.S. Paswan. T10, I nd iIt0LJ ri Sill (JILM1111,1ti. 
Shri V.S. Kmila 

' 
yan ~ Tl(). Indit-Itourism Guwahati. 

The Manager, Indi,11OL11-iSill 1111plIZ11. Nl Lillip ill- f 0j- Ilk  k- Ind ink)rmation and necessary record. 
The OFfice-in-Cliarge, Incliatourism Naliarlagull f'()r in1lormation and nccessary rccord. 
'['lie Pay & Accounts Mlicer, Ministry of"Fourl sill, U-I I lutmenis, New Dcllli-1 1() ()11. 

ATTESTED 
Abt&~ 

ADVOCATe 
0 

~Xf 	I 



A 
'V 

TUTff T4T-c-  n-) T 1:1 Government of India 
ANNtXURE---  iudla 	 ~ dLjqd-i TP T~7-ft 

indiatol-1-1-is" ,  G"",11whati 
("Overmil-fit of 111dia Re( l ioll Off!cv ( fjort11T;1q Q  

Path, chri!lfian Minti 
781 005. As ~,nm 

Tel ~ (0361) 234-1603, Fax : (0361) 234-1598, Airpod Comiter : (0361)284-0204 
e-mail: iiidiatOL11@Sa11ChaMetJn  

No.Admn-1/11/1 	 ,January 02, 2007 

ESMU—SWREALOYMEX 

COIISC(ILIC[It L11)011 Rcgional Director (North East) Order ofcvell No. dated 29.12.2006 Shri V.S. 
KLImaran, Tourist Information Officcr, Indiatourism (4maliati is hereby relieved of his duties 
today and directed tojoin Indialourisni Iniplial at the same capacity. 

Consequent upon Regional Director (North Fast) Order of even No. dated 29.12.2006 Shri R.S. 
Paswari,Tourist hil'Orniation Officcr, hidiatourism Gimahati is hereby relieved of his duties 
today and directed to join IndiatOUrism Naharlagun at the same capacity. 

The officials will be entilled to TAMA, Joh ling Time as admissible under prevailipg Rules. 

(S.J~. c1lowm-lulzy) 
RFIGIONAL DIRFCTOR, NORTI I FAST (1/(,) 

Copy to: 

I. Shri V.S. Kumaran, TIO. Indiatourisin GLIWall',iti. 
\-2<ShT - 1 R.S. Paswan, '1710, Indiatourism Gimal la ti. 

The Manager. Indiatourism Implial, Manipur for his kind information and necessary record. 
The Office-in-Cliarge, Indiatourism Naharlagun 1 1or int-ormation and necessary record. 
The Pay & Accounts Officer, Ministry ol"Fourism, C- I flutments, New Delhi-1 10 011. 

ATTLrSTED 

.4DVOC,4T,g 


